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HIGH COURT FORM NO.(J) 2 
HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 

IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC),  TINSUKIA 
 

District         : Tinsukia. 

 

Present  :  Sri J.K  Das, AJS, 
   Addl. District Judge-2(FTC), 
   Tinsukia. 

 

Title Suit (M) Case No. 115 of 2022 
On Tuesday, the 10th    day January 2023 

 
 

 SMT.  RAJMI  HAZARIKA  MAHANTA, 
 D/O.  Sri  Khogen  Hazarika, 
 W/o. Sri  Rajdeep  Mahanta, 
 R/o Kakopather Near Forest gate, 
 P.O. P.S. Kakopather,  
 Dist. Tinsukia, Assam………………………..…….….Petitioner 
  
                                       -Versus- 

 
 SRI RAJDEEP MAHANTA, 
 S/o.  Late Prabhat  Mahanta, 
 R/o  Village  - Karunasagar,  
 P.O. Misajan, P.S. Namati, 
 Dist. Sivasagar,  Assam.............................. .Respondent                  
                                 

This suit came  for final hearing on 10.01.2023 in  the  presence of 

:   

   For the Petitioner:  Sri A. Shrivastav  & Ms. R. Dahutia, Advocates, 

   For the Respondent :  None  Appeared.    

 

         And  having  stood  for  consideration  to  this  day  the  

Court delivered the following Judgment. 
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J  U  D  G  M  E  N  T 

 

1.                   This  suit  is  filed  by petitioner, Smt.  Rajmi  

Hazarika  Mahanta  against  the  respondent Sri  Rajeep  

Mahanta,  U/s. 13(1)(ia) of the Hindu Marriage Act, 1955  for 

grant  of  decree of divorce  between  the  petitioner namely, 

Smt.  Rajmi  Hazarika  Mahanta  and  the  respondent Sri  

Rajdeep  Mahanta.    

 
2.                  The  brief case  of  the  petitioner  is  that  out of 

love and affection   the petitioner and respondent married 

with each other  on 28-04-2019 as per Hindu social customs   

at Namati, Dist Sivsagar, Assam. After marriage the petitioner 

came to the house of the respondent  Namati, Sivsagar, 

Assam and started living as husband and wife   along with 

her in laws. 

 
3.                After few months of the marriage  of  the  petitioner  

with  the  respondent  all the hopes, aspiration and dreams 

of the petitioner shattered into pieces due to indifferent 

attitude and behavior of the respondent and his mother. The 

respondent was habituated to drinking and after drinking 

even on mild protest by the petitioner on his bad habit the 

respondent often used most filthy languages against the 

petitioner and physically assaulted her many times. The 

mother of the respondent never tried to stop her 

son/respondent from committing these acts of mental and 

physical cruelty against the petitioner rather she instigated 
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her son to commit atrocities against the petitioner.  The  

petitioner  was  very  often  subjected   to  physical  and  

mental  torture and  she  was often abused by  the 

Respondent  in state of inebriation. The   petitioner was  not  

able   to  contact  her  parents   and the respondent operates 

her/petitioner social media account like Whatsapp, Facebook 

etc. as per his own wish and desire and spread fake news of 

her wellbeing through her social media accounts. 

 
4.             The  Respondent had  the  habit  of  smoking  and  he 

also    demanded  more  articles  and  dowry  from  the  

petitioner. The  petitioner  was  not  even  provided  with  

basic  necessities  of  life by  the  respondent. With  passage  

of  time  the  behaviour   of  the  respondent  became  bad  to  

worse  towards  the petitioner.  He  treated  the  petitioner  

with  great  harshness,  negligence  and  cruelty,  frequently  

abusing  her  in  the  coarsest  and  more  insulting  language  

and  denied  her  food  many   times, clothes  and  basic  

needs.  The  respondent  was  also  sexually  abusive  towards  

the  petitioner  under influence  of   intoxication. The 

respondent  told  the petitioner  that  she  is  not  right  match  

as  a  marital  partner  and he  also  asked  to  get  divorce  

from  her.  

 

5.            That on 25-11-2020  in night in state of immense 

intoxication the  respondent   had abusee the petitioner and 

also physically assaulted her and asked her to Rs.1,00,000/- 

Rupees one lakhs) only from her father and threatened her 

with dire consequence if his demand is not fulfilled. That on 
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28-02-2021 at about 08:30 am the respondent in very drunken 

condition  started to abuse and assault the petitioner, and   

kick her out   from his  house. The petitioner having no option 

lodged an Ejahar against the respondent before the Namati 

Police station which has been registered as Namati Police Case 

No. 04/2021 under section 496/323 of Indian Penal Code and 

the same in under investigation. And  on  that  day, the 

petitioner  under  very compelling circumstances was forced to 

leave her matrimonial home since there was   threat and 

danger to her life from the respondent and she return to her 

parents home at Kakopather, Tinsukia and since   then  she  

has  been  living at  her parental  home  and the respondent 

never bother to talk to her or even visited her rather he 

deserted her,  as such, all the hopes, aspiration and dreams of 

the petitioner shattered into pieces due to in different attitude 

and behavior of the respondent and his mother. 

 
6.            There  was no  conjugal  relationship  between  the  

petitioner  and the  respondent for more than one years.   

Besides this the petitioner further states that there is no 

chance of re-union of their relationship as husband and wife. 

 
7.            That the petitioner does not have any income of her  

own   and the respondent is doing service and earning  Rs. 

20,000/- (Rupees twenty thousand) only per month. That the 

respondent is bound to compensate the petitioner with an 

permanent alimony of Rs. 5,00,000/- (Rupees five lacs) only as 

the   petitioner  has no scope to settle in her future.   
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8.               That the cause of action of this suit is arose on 

28/04/2019 being the date of marriage between the petitioner 

and the respondent, from the days the petitioner being ill 

treated and badly behaved by the respondent from the dates 

the respondent started to demanding dowry from the 

petitioner-on an from all the dates, the respondent behave 

with cruelty with the petitioner and acted hostile against the 

interest of the petitioner, on 25/11/2020 the date when the 

respondent abuse and assaulted the petitioner and demanded 

dowry and threatened the petitioner with dire consequences; 

on 28-02-2021 being the date the petitioner was forced to 

leave her matrimonial home, on and all the dates, the 

respondent failed and neglected to perform the duties and 

responsibilities of her husband, on and all other date and dates 

within the Jurisdiction of the  court. 

 
9.             As such, the petitioner  has prayed to dissolve  the 

marriage by  granting a decree of divorce as  per  the  

provisions  of  section 13(1)(ia) of the Hindu Marriage  Act,  

1955  and  also prayed  for granting a permanent alimony of 

Rs.5,00,000/- Rupees (Five Lakhs) only to the petitioner. 

 
10.            The   respondent  was  represented  by  his ld. 

Advocate but did not appear  to contest  the  case.   Hence, 

the   case  proceeded  ex-parte  against  the respondent.             

 
11.             I have  heard the Ld. Counsel for  the  petitioner and 

gone through the material evidence on record to decide the 

suit.  The  Petitioner  has  adduced  her  evidence   and  one  
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witness in  support  of  her case.  

 
Discussion,  Decision &  Reasons  thereof: 

 
12.            The  Petitioner  has  adduced her evidence  as  PW.1,  

and adduced  evidence  of  Smt. Rekha  Barua(mother of  the  

petitioner)  as PW.2  and  declined  to  adduce  further  

evidence.  It is evident  that  they have testified in a similar 

and identical manner as that of the contents of the petition  of  

the  petitioner, which is narrated  above, as such, the evidence 

on affidavit is not repeated here for sake of brevity.   

  

13.              As  the  suit  proceeded  ex-parte there  is  nothing to 

discard the  evidences of  PW.1 & PW.2.    

 
14.              Today, after going through the evidence adduced by 

the petitioner and  her  witness, i.e  mother, I find that the 

petitioner has proved her case. I am satisfied that the 

marriage between the petitioner and the respondent has 

irretrievably broken down and there is no possibility of 

reconciliation between them. There is nothing to discard the 

evidence of the petitioner  and  her  mother.  Therefore, the 

petitioner deserves to be given a decree, as prayed for. 

Accordingly, the marriage  solemnized  between the petitioner 

namely, Smt.  Rajmi Hazarika Mahanta   and   the respondent,  

Sri Rajdeep  Mahanta     on 28.04.2019  stands dissolved U/s. 

13(1)(ia) of the Hindu Marriage  Act,  1955. 

       

15.              Prepare a decree accordingly.  
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16.              The suit is disposed of ex-parte without cost.  

 

         Given under my hand and seal of this Court on this 

the   10th    day of   January, 2023.   

 

 

Dictated and corrected by me. 

 

  

        (J.K  Das)                                     (J.K  Das )   
Addl. District Judge-2(FTC),                   Addl. District Judge-2(FTC),      
           Tinsukia.                                                  Tinsukia       


